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Atal Nagar, the l8th March 2020

NOTIFICATION

No. F-1-118/Revenue/Reliefl2007. - In exercise of the powers conferred by Section 14 read with
Section 78 of the Disaster Management Act, 2005 (No. 53 of 2005) and in supersession of this Department's
Notification No. F l-ll8/Revenue/Reliefl2007, dated 5th December, 2014, the State Government, hereby,
constitutes the Chhattisgarh State Disaster Management Authority, as follows :-

(1) Chief Minister, Govemment Ex-Officio Chairperson
of Chhattisgarh

(2) Minister of Revenue & Disaster Management Ex-Officio Deputy Chairperson
Department, Government of Chhattisgarh

(3) Smt. Jyotsna Charandas Mahant, Member of Member
Parliament, Korba Constituency

(4) Mr. Mohit Ram Kerketta, MLA, Pali-Tanakhar, Member
Constituency

(5) Mr. Pran Nath Mishra, H.No. - 477, Member
Sector-3, B Type, Balco Nagar District-Korba
Chhattisgarh

(6) Mr. Naveen Kumar, H.No. - lA Member
Sector- I 0, Bhilai Nagar, District-Durg Chhattisgarh

(7) Chief Secretary, Ex-Officio Member
Government of Chhattisgarh

(8) Additional Chief Secretary, Government Member
of Chhattisgarh, Panchayat and Rural Development
Department

(9) Additional Chief Secretary, Govemment Member
of Chhattisgarh, Home Department

(10) Relief Commissioner, Ex-Officio Member-
Goverrment of Chhattisgarh Secretary

The Authority shall have such powers and shall perform such function as are given to it under the said
Act.

By order and in the name of the Governor of Chhattisgarh,
REETA SHANDILYA, Secretary.

{arro, gatu aur A€q qrcln, Bdelrq am mrfrt grmru, nugt e gfu au ri5rka - 2020.


